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IN THE CENTRAl3 ADMINISTRATIVE TRIJNAL 
CUTTACI( $ENCH sCtfrTACK. 

O.A. No. 699 •f 194 

Cuttack this the 1n.. day of May, 195. 

V.G.Krishfla 	 ... 	 Applicant 

Versus 

tk i cn of I r ia & Others ... 	 Re sp uent S 

(For Instructions) 

1. Whether it be referred to the reporters or not? N. 
2 	Whether it be cirCulated to all. the lenches of the N.. 

Central Administrative Tribunals or not? 

(H.RMENDtA RAsD) 
MEM3ER(ADMflTRAF WE) 

MAY95 



CENTRAL AWUNIsTRArivE TRIJNAL 
CUTrACK 3ENCH :CUTTACIç 

O.A.No.99 OF 194 

CUtt-ck this the 	day of May,  195. 

CORAM: 
THE HONOURABLE I4(. H. RAJENDRA PRAASPD, 	3ER(ADt't.) 

Shri V.G.Krishna, Aged about 42 years, 
son of late V.K.Mirty, SDI(P), 
West Sub-Division, 
Rour)ela-76602. 	 ... ... 	Applicant 

ly the Advate 	... MIs. S.1(.Mctianty,S.P.McIianty, 
AvoC ate s. 

Versus 

Union of India represented by its 
Secretary, Departnt of Posts, 
Dak 1hwan, New Delhi, 

Tapti Neogi,Director(Stff) 
Dak Bhawan,SanSad llarg, 
New Delhi-i. 

Chief postmaster General, 
Orissa Circle, 3hubaneswar, 

Postmaster General,Sambalpur Region, 
Sanbalpur. 

5. 	Shri M.K.Tajan, 
Planning and Monitoring Inspector-Il. 
Office of pM,Sanbalpur. 	... 	Respondents 

By the Advocate 	... W. Ash Ok Mish ra, sr • Stand ing 
Counsel (Central) 



ORD ER 

H.RMENDRA PRASPD, iENL3ER(ADi.tj.) $ The applicant, V.G. Krishna, 
had been working as IPOs ( Planning ) in the office of 

the Postmaster General, Sarbalpur,, Regicn, since 1990. 

In M'y, 1994, he was tr.nsferred and posted as IpOs, 

Ta].cher Sub Division. The Posting to Taicher could 

not be inpiemented and the applicant was transferred +0 

Rourkela (west) Sub division September, 1994, which 

post he joined on 27th Septemoer, 1994, In less than 

three months he has, hever, been transferred once 

again from Rourkela (west) Sub- division and posted 

as Inspector of Post Offices, Plan Monitoring and 

Implementatjo, Rourkela. 

The applicant is aggrieved with the latest posting 

orders and seeks the quashing of the inpugned order. 

It is seen that - 

1. 	The applicant has been subjected to 

frequent transfers from May, 1994, without any 

apparent justification or emergency necessiting 
earlier 

such repeated shifts. His&-Osting to Taicher 

Suo-.division was not operated till September, 

1994, although the orders were issued Aerely 

five months earlier, leaving him in a state of 

uncertainty. In Septembe. 1994 he was asked 

eventually to join, not at Taicher, but i9ourke1a 

(west) Sub-division. 	3'ust two months later 

he was shifted once again from the Post of IpO 

Rourkela (west) Sub division. This posting was 

adn it te d/y orde red to ac orm od ate Re sp onde n t 5. 

kJJ 



Shri Madhukar Taj an, who is reported to Joe 

hving sone donestic difficulties necessitating 

his presence at Rourkela. To accormodate the 

request of Respondent 5 , the post of Ipo, PME-II 

was shifted from Sanbalpur to Rourkela, md the  

applicant was shifted from Rourkela (ist), Sub-. 

division and headquartered temporarily at the 

same station, Rourkela Next, the post of IpOs 

put was placed under the operative control of 

of SSpOs, Sundergath Division, also presumably 

terrorarily, leaving the dr,al of his Pay and 

All q  ance s still with the office of ReSp cndent 

No.4 

3. 	The object of so tuch chopping and cha ging of an 

established practice is not understood, even if it is 

clear that the aim was to accomtiodate Shri Mdhukar Tajan 

who projected certain personal difficulties to the 

D.G.(Posts) requesting his posting to Rourkela tzn. 

There is no reason to disbelieve that Shri Tajan has the 

prlem of illness of his wife necessitating his 

presence there. HQ7ever, in conceding his request, the 

problems likely to be faced by the official who was 

sought to be replaced by him,, viz, the applicant, seem 

to have le n C omple te ly we rl ooked. And the arrange men ts 
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ordered to inlenent the contenpiated cha ges are 

seen to be convol ted and adhoc. The D.G. (posts) 

w as justified and qu ite fu I. 1.y c onpete nt to agree to 

Taj an's request for a postirçj to Rourkela in relaxation 

of normal rules of transfer. Hever, the manner of 

implenenting this concessicn was retr unusual. It 

is not clear why Shri Tajan could not move from 

santalpur Regional Office to Rourkela along with his 

post. This would have been far easier and simple than 

the present interlocking neasures which are needlessly 

conpiex, and possibly against rules as well. 

4. 	There may possibly be some difficulty in 

detaching the post of IPOs PMI from the Regional Office 

and relocating it away from Sainbalpur, which is why 

it has perhaps been decided that the pay and al].cwances 

of that post shall continue to be drawn from the 

Regional Office. It is also perhaps not quite permissible 

to vest the operational control of Ipos PMI in the SSPOs 

of single Division. If it is indeecL so, approval 

of the coRpetent authority for locating the IPO,PMI, 

at Rourkela as a special case should be cbtained, if 

administratively feasible and advisable, 

operationally justified and workable as a long-term 

measure, instead of resorting to adhoc measures of this 

nature. This deserves examination. 

-i 
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5. 	Administrative measures of this kind are 
exclusively in the province of the authorities 

concerned. However1 the immediate concerns of this 

case before the Tribunal point to the fact that the 

ppUcant should not be suijcta to needless distress 

by way of avoidable shifting only to accora1ate the 

needs of a colleague1  There has been no suggestjo 

that the applicens performce in his present 

appoirentwas in any way wanting or unsatisfactory, 

or that his presence was specially needed in the 

p1 an fling, Monitoring and Imple rrentaticn organ is ati on. 

That being so, posting him out of his present sub- 

divisicwjthin a very short time 	of his joining CA1n6 

be appreciated or acquiesced in. It needs to be added 

that the Hon'ble Supreme Court in a series of Judgments 

ha deprecated transfers which are ordered at short, 

recurring intervals on extraneous Considerations•  It 

has been held that transfers are no more than incidents 

of one's service career and no employee can either Choose 

to remain at one place or assert a claim to be posted to 
seek 

any particular assignrrEnt or any immunity or exemption 

from posting out of any station or post. It is also 

conceded that the authorities are fully empowered to 

transfer any official to or from any post or station 

in the interests of service, or where public exigencies 

so require. No court may normally interfere in routine 

transfers where the powers to order such transfers has 
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been exercised fairly and reasonably Judicicusly in 

keeping with existing rules and quidelines. 

The impugned order of transfer is hieve r, see 

to be not inconsonance with the policy on rotational 

transfers. The respondents have not shn hW exactly, ! 

at all, it Serves any public interest. While this 

i so, there is some force in the applicant's Contention 

that the posting was based on Considerations which, 

h ae ver well-intention4, were extrariecus. 

Under the circumstances, and in the light of 

what has been discussed in the preceding pares, the 

orders contained in postmasterGeneral, Sanbalpur Regions. 

IvLTIo No. ST/RO_3/94 dated 2nd December, 1994, 	are liable 

to be set aside, and are set aside. 

Thus, the Original Application is disposd 

- 4k4 
(it. RM ND A PRASAD) 

ME1BER( 	I sTR?TIv) 
ft 44*v95 

KNMchanty ,CM, 


